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Serentica Renewables India Private Limited Comments/ on draft Central Electricity Regulatory Commission hereby makes the
following regulations to amend the Central Electricity Regulatory Commission (Connectivity and General Network Access to the

inter-State Transmission System) (Fourth Amendment) Regulations, 2025.

Changes in Proposed Amendments

S. Provision/Clause No.
No

Suggested Change
Provision/Clause No (Changes
in bold and underline/strike

off)

in | Rationale/Comments

5.2 (c) In case additional capacity
for which approval is sought
under Regulation 5.2 of these
regulations is REGS (with or
without ESS) or ESS (except PSP),
the  scheduled date  of
commercial operation for such
additional capacity shall not be
later than 18 months from date
of approval by the Nodal Agency;

5.2 (e)

The entity which has already
made an application or has been
granted approval by the Nodal
Agency under Regulation 5.2 of
~&se Regulations prior to the

5.2 (¢) In case additional capacity
for which approval is sought
under Regulation 5.2 of these
regulations is REGS (with or
without ESS) or ESS (except PSP),
the scheduled date of commercial
operation for such additional
capacity shall not be later than 24
months (if capacity <1000MW)
or 30 months (if capacity
>1000MW) from date of approval
by the Nodal Agency. In_case
such additional capacity is
owned by any other entity, the
charges for sharing the
dedicated transmission system
including the sub pooling
station shall be either mutually

The proposal to set a 24/30-month
timeline for the commercial operation
date (COD) of additional capacity
implemented through Solar, ESS &
wind sources aligns with the timelines
established in the Guidelines for Tariff
Based Competitive Bidding Process
for Procurement of Power from Grid
Connected ESS, Solar, Wind Power
Projects respectively issued by the
Ministry of Power (MoP) on February
12, 2025.

These MoP guidelines stipulate a
24 (for project <1000MW)/30 (for
project <1000MW)-month period
from the date of the Power Purchase
Agreement (PPA) signing to the
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S. Provision/Clause No. Suggested Change in Rationale/Comments
No Provision/Clause No (Changes
in bold and underline/strike
off)
indirectly, of more than 50% of indirectly, of more than 50% of having multiple wholly owned
the voting shares of such the voting shares of such subsidiaries financially transacting
Company or right to appoint Company or right to appoint with each other resulting in
majority  Directors) of the majority Directors) of the ownership change along the same
Company. Company. subsidiaries should be allowed as
(b) In case the Connectivity (b) In case the Connectivity they do not amount to any trading in

grantee has multiple promoters
(but none of the shareholders
have more than 50% of voting
rights and paid-up share capital),
the shareholding pattern shall
be maintained and cannot be
changed upto COD of the
project.

(c) Any change in shareholding
pattern other than covered in
sub-clauses (a) and (b) shall
require prior approval of the
nodal agency and shall be filed
for information of commission
within 45 days of such approval.
Nodal Agency

~ may allow

such application

grantee has multiple promoters
(but none of the shareholders
have more than 50% of voting
rights and paid-up share capital),
the shareholding pattern shall be
maintained and cannot be
changed upto COD of the project.
() Any change in shareholding
pattern other than covered in
sub-clauses (a) and (b) shall
require prior approval of the
nodal agency and shall be filed for
information of commission within
45 days of such approval. Nodal
Agency

may allow
considering

such
the

application
practical

connectivity and only enable fund
flow for executing the project.

Also, Captive Generators see rise in
equity by captive user as project
progresses and money is spent.

So the proposed notification
depicting accepted/rejected cases
from CTUIL will be helpful for
developers.

'S

.

“sevanti™Renewables India Private Limited (Erstwhile Sterlite Power Technologies Private Limited)

ered Office: DLF Cyber Park, Block B, 9th Floor, Udyog Vihar, Phase IlI, Sector 20, Gurugram, Haryana, India 122 008 T: +91 124 4562 000, W:
www.serenticaglobal.com; cin: U74110HR2014PTC101972



serentica

S. Provision/Clause No. Suggested Change in Rationale/Comments
No Provision/Clause No (Changes

in bold and underline/strike

off)

considering the practical requirement for change in
requirement for change in shareholding.
shareholding.
CTUIL will come out within 60
(d) In case any change in control days of notification of this
or shareholding pattern of the regulation a detailed
Connectivity grantee is carried procedure post public
out in contravention to sub- consultation for the cases that
clauses (a) to (c) of this Clause, shall be allowed for change in
the Connectivity shall be shareholding.
revoked, Bank  Guarantee
submitted under subclause (c) of
Clause (vii) or sub-clause (c) of
Clause (xi) of Regulation 5.8 of
these regulations shall be
encashed, and Conn-BG1, Conn- (d) In case any change in control
BG2 and Conn- BG3 shall be or shareholding pattern of the
treated in terms of Regulation Connectivity grantee is carried
24.2 or Regulation 24.3 of these outin contravention to sub-
regulations, as applicable.” clauses (a) to (d) of this Clause,
the Connectivity shall be
revoked, Bank Guarantee
submitted under subclause (c) of
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